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Allahabad : Dnted this 26th day of May, 1999
Original Application No, 1269 of 1993
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Hon*ple Mr, Justice Neelam Sanjiva Reddy, V.-,

Ramakrishnan A.M.

1. Babu Lal S/o0 shri Mannu Lal,

R/o Mabavlranpurwa, Nagra,

2, -1—\- Khan S/o0 Srl Musham xhan
o 96oHA/F, T.R,5, Lolany, Nagra,
ansi

(Sri Rekesh Wervma, Advc ate) )
e © ¢ e o Appllcants

versus
Le Union of India throu%h the
weneral Manager, Cenilral Hly,
BOmbay V. Tc .

G The Hvisionagl Railway Manager(P),
Central Rallway, Jugngi,

(Sri AvV SriVastava’ Advocate)

e o o o Jtespondentg

o/ DER

Haon! ice Ne anjiva B »

Out of the two agpplicants, the secong retired and
in view of the retirement)ﬁr this application in respect

of him has become infructuous and accordingly dismissed

in respect of applicant no, 25

2, Admittedly, the first applicant has been working
as Chargeman 'B' on ad hoc basis and he has to be selected
for that post on regular basis and as such by selection

he has to be regularised on the said post,

3, Learned counsel for the Begpondents xumiixemx submit .
that they have no opjection for cnsidering the first
applicant's case and if he is found succesful by the

concenred authority, he would be regularised

.
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4, In view of the above submissions, the Oa is disposed
of with the following directions,

4,1 As and when regular vacafcy arises and the turn
of first applicant cames, he shall be cansigered for
selection and empanelment for the post of Chargeman 'B
and then he shall be regularised in the cadre of Lhargeman |
*B* with all cnsequential benefits due to him from the
date of empanelment,

4,2 No order as to costs,
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